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']ENTRAL ADM I iI{ I $TRA I-I VE TR I BUNAL
PRINCIPAL BENCH

t-l..4-No-?98/2OO5

Net,r De1hi this the 9th day of Juty, 2fia4-

Hon'ble ShrI Sarweshwar Jha, Hember (A)-

Anant Ram, Anwar' & Urs-
Casual Labouners working
under Inspector, Northern Rai irarerv
Tuglakabad, DeIhi - - - -Applicants

(By Advocate: M./s V-K- Hehra)

ve rsu s

Un ion of lndia througlr

The Asstt. Engineer"
Nnrthern Railway,
I'uglakabacl-

Tl're $enior 0ivisiorral
Officer.
Northern Railway,
$tate Entny Eoacl"
New DeIhi.

F,ersonne J

The Divisional Railway Manag€r,
Northern RaiIr^lay,
S'tate Entry Road,
New DeIhi -

The General Harrager ,
Northern Railway',
Baroda House,
N<:'h, nelhi. ,. " " Responclents

(By Advocat ; $hri $hai I endra 1 irr'rari )

0rder(Oral )

A t: the very outset, Iearncl counsel f or the appl icarrt

has invited attention to the letters written by the Northert-r

Flai lraray, DRM of f ice, Nerl tlel hi to the Chief Perr:nnel Df t'icer,

Northern Rly" , H.0- Of f ice, Baroda House, New lte] hi t+hich

are placed at Annexur R-l arrd R*2 to the counter reply filed

by the respondents in whicl-r the authnrities addressed in thcir

silid Ietters have been r.ecluestecl to obtain $anctjon for

raraival of internal check of pai<J vnuchers anrl which had alsc

bceen raisecl in letters earl ier acldresed trr ttre saicl

authorities " On perusal clf the tuuo ] etters, it is observEr*:.I
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that ttre case has: beerr pendirrg ulitlr them for long for

r:l>taining $anction f rom competerrt authority for wa.ival 11J'

irrternal theck of paid vott*hers. Accorditrg to these le tters,

it is one of the oldest outstanding PNH iteme of the

r',ijcognised Unions- It is quite clear that the t'eqtlest rnade

by the ORtl Off ice to tlre Chief Personnel Llff icer', N-FtIy- Flil

o'f'f ice' Llaroda House, Ner,o Delhi is interxlecl to expeclite the

matter -

2" hthile the learrred c')unsel for the appli,:ant has

submitted that orrly short time be allowed tn tl're respclnclent:.,::i

irr the matter'- The learned counsel for tl're responclents has

submitted that since it relates to cases more than twent:y

years ol cl in r,'lhictr SOOO employae$ are involvecl, whereas on ly

50 employees have been r'eferred to by the learned counel f'6t'

tlre applicant in this t)4, the clepartment is facing

difficulties in tracing out the old record:ts and for whiclr

tl'rey neecl at lea*t six months' time "

I- Having regard to the f act that the r'e$porrdents ar(1

aL reacly considering the tnattep as raiseci in this OA, I

dispose it of r^rith a directiorr to them to ensure that the

rtrittter is consiclered/disfrosed of h.ry the Chief 'Personnel

officer, Norther RaiIway, HO Office, Baroda House, New Dell'r.i

w iithin a per"iocl of six mclnth$ f rom the clate r:f receipt of a

copy of the order,,

No or<Jer a{i tr: costs-
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l r*
(sarureshwar Jha)

l{ember (A)
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